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Heard learned advocate lir MR Shah. This applica-

tion is impugning the order at Annemure 'C' based on

L l
appointment of fixed period i.e. 90 days which has [Jgen

extended with a direction since 1977 and continued

until the inmpugned order. The applicant was allowed
n

eyl £yl py to appear in qualifying examinaf

since his joining in 1977 namely 1982
my =~

These examinations were held specificallyv for the ad-hoc
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bsorption as regular emplovees. The

d. He requests sympathetic consideration on

After hearing the learned advocate, we find that

The respondents has

¢ service, but now

ppointment, the
Ve f£ind that there is no

these observations we sun
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